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_ The following Metropolitan Magistrates will look after ‘the work of Duty Magistrdte In /E;agt(-}g\lﬁtu;lg},vat

Karkardooma Courts, Delhi on the dates mentioned against their names. It is enjoined upon the Duty Magistrates to
hold trial of accused persons involved in petty cases whenever necessary and to attend all urgent matters as are placed
before them. They should always be available at their homes on the day of their Duty.

On Sundays and other holidays, they are required to reach the court at 11:00 am and remain there till 5.00 p.m. or till
the disposal of remand and other misc. work including Superdari, Traffic challans disposal, recording of statement u/s
164 Cr.P.C., etc. whichever is later. On working days, Duty Magistrates shall remain in the court till 5:00 PM. The
Duty Magistrates would be assisted by their own staff.

SL.No. ' Name of the of Magistrate i Days | Holidays ' Room No.
P 8 SR f oo s ot s s v o ST Soosmns o 1) ¢ i , o -
1 |Ms. Chhaya Tyagi, Ld. MM | : i
IR/o Flat No. 405, Residential Court Complex, | 022028 1 1oz2024 | 08
 Karkardooma Courts, Dethi. , e
% ‘Ms Sonika, Ld. M.M. ' 03.02.2024 ; 32
'R/o Flat No. 605, Judge's Residential Complex, 1 05'02:202 4 04-02-2024 |
i Karkardooma Court, Delhi. | !
3 iMs.Rishika Srivastava Ld. M.M. (Mahila Court) | 06.02.2024 , ! 4
!R/o Flat No. 305, Type IV Residential Court Complex, ! 07.02.2024 - i 1
: Karkardooma Courts, Delhi. i 29,02.2024
4 Sh.Arvind Dev, Ld. MM-01 . 08.02.2024 K
'R/o 89 Jai Lakshmi Apartment , LP. Extension , Delhi- | 09.02.2024 - .26
110092 | Aoz024
5 iSh. Divyam Lila, Ld. MM (MCD) 22024
Rlo E411, I Floor, Greater Keilash-2, Delhi-1 10048. | ovoaneq | 10022024 | 34
; .02. i .
6 s HimanshiTyag Ld s [ o T
i , . I 14.02.2024 . ' i
: -7, 3" floor, Shal Bagh, New Delhi-110088 ' - 16 !
!Rlo BE-7, 3™ floor, Shalimar Bag ew Delhi 5 15.02.2024 : f
: X o - !
7 iMs. Shazadi Halima Sadiya, Ld. MM | !
. (Mabhila Court) ¢ 16.02.2024 _ 24 :
i R/o Flat No. 92, Azad Apartments Plot No. 111, v 17.02.2024 !
[ P Extension, Patparganj, Delhi-110092 o ‘ ;
8 !Ms. Kavita Bist, Ld. M.M.(138 NI Act) ‘ T : ;
. R/o. Flat No. 43B, First Floor, Pucket-B, Mayur Vihar i 2 0‘0 2'2 024 18-02-2024 407
EPhase-Z, Delhi-110091 ] o i '
b . [ e ; : |
9 ;Ms. Pooja Yadav Ld. MM ; : ! !
'Rfo. F-227, Sector -9, New Vijay Nagar, Ghaziabad, U.P. | 2212%223822:' i - 20 !
-201009 i - » ;
! . f |
10 :Sh. Bhanu Pratap Singh, Ld. MM : ' _
| R/o B~13, Saket Court Residential Complex, i 23.02.2024 25-02-2024 15 ;
g v 24.02.2024 : i
‘New Delhi ; - {
11 ,Ms. Poonant Singh, Ld.M.M. (Digital Traffic Court) . ,
i R/o. §-101, Ground Floor, Anupam Apartments East gggg;gﬁ ‘ 403 i

| Arjun Nagar, Shahdara Delhi -110032 ; é _ :
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When any waorking day is declared holiday, the Guty Magistrate on that day will be deemed as Duty Magistrate

for whole of the day without any {urther order.

¢ of their court on a given day and they should

ants should be signed by the Magistrate who
al of the work of

It is impressed upon the Magistrates to complete the entire worl
not leave their court waork for the Duty Magistrate. Release Warr
accepts the bail band and the regular Magisteate sliould no* leave histher court before dispos
When any working day is declared holiday, th2 Dvty id-pistate on that day will be deemed as Duty Maglswate
for whole of the day without any further Grder

It Is impressed upon the Magistrates to comptete L1 enthe worl of their court on a given day and lpey should
not leave their court work for the Duty Magistiate. Rejease Warrants should be signed by the Magistrate who
accepts the bail bond and the regular Magistrate should aet leave his/her court before disposal of the work of
his/her court which is brought before him upto 4 p.ax All the consequential work arising in pursuance of the
orders issued by the regular Magistrate should be zlispnsed of by the regular Magistrates.

The Magistrates deputed as Duty Magistrates ch holidays will be entitled to avail Special Casual Leave within
One Year (This 1s with reference to Endst. No. $526-63/Rules/DHC dated 06/03/2012, Delhi Judicial Service
(Leave) Rules) and the staff ol their coutts wil’ be eatitled o0 avail Special Casual Leave within Six months
(This is in reference to the office order ne, 72671-72101/ Admn. 11 /Leave/2018 dt. 22.11.2018 of Ld. District &
Sessions Judge, Delhi). The Magistrates while Guwac) g the application of the staff for grant of such special
casual leave (compensatory) shall verify that o 2{fictascencerned had actually worked on a particular date.

The Magistrates who are deputed as Duty Mugistrate _f summoned for the day of such duty to appear as
ser it b tie piace of posting will send formal request in advance

witness in a court located in court complex o
1o the court where he is to appear ds a witness o hig/her exemption from court attendance. If the court in
question again intimates the officer requiring hus/her attendance for that date, he/she may do so in the forenoon

session under intimation to the undersigned. (Ref. 8.0. Issuéd by ‘the District & Sessions Judge, Delhi vide

letter no. 42534-684/DM/Gaz. dt. 26.10.99),

No Magistrate shall proceed on Jeave or remain abéent ou the day he/she is deputed as Duty Magistrate

except under exceptional circumstances ar erhergency. In case of an emergency or any other inevitable

circumstances, if a Duty Magistrate must Lroceed on ‘leave, he/she shall send a formal request in

advance for change of duty with the of'ficer'agvaaigg;' to perform duty in his/her place in the office of the
LTI O B

undersigned. . ) . ey

In case a Duty Magistrate is confronted with anv medical issue (including Corona related) or has to
attend any official assignment such as *raining programme at Delhi Judicial Academy or any official
conference, etc., on the date of duty beiag a warking day, on a short notice and is unable to obtain
consent of any other officer to perform U daty in llé'gllxer place, he/she shall immediately, on receipt of
intimation in this regard, inform the office of vndersigned. In such a situation, next available Linl

Magistrate of the said officer shall wark as Daty Iagistrate on that particular day.

The duty Magistrate of the day shall report at Video Conferencing Room latest by 12.00 noon and shall dispose

of the work as per directions of the undersigned.

e 4 -
It is clarified that Duty Magistrate of a particular day shell work as Duty Magistrate from 10.00 a.m. on the
day of his duty till 9.59 a.m. on the immediaie srecexding day.

Whenever a Magistrate is Duty Magiehate ca ary working day, hesshe is exempted from entertaining
applications of other courts for TIP procegdings ac¢ recoding of statements u/s 164 Cr.PC (except as those
referred in Clause 11 of the Duty Roster) and o wiouls as, Link MM on that day. However it is clarified that
any pre-fixed applications will be decided "y hinyher only and the undersigned can also mark such

applications or work of Link MM in the gvent o< «Lreine rrigency,
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12. Wherever it is feasible el o e '

Conferencing but afier cl‘::lld f‘:ﬁc“?ﬁbl_’?- Ihc_,buxy Magistrate can take up and dispose matters through Video
1% June 2020, y following the Video Conferencing Rules 2020 as notified by Delhi High Court on
13. T jcati ;

ap‘[‘;icf‘\alzg:lcigggg(icif‘ reco!‘dmg statements ws 164 Cr.PC. of any child/victim pertaining to POCSO Act or any
by Ld. ACMM or inngD crime against women w's 476 to 376D shall be recorded by a lady Magistrate, marked
e st day. How - Duly Magistrate (as the case may be) to any other lady Magistrate on physical duty, on

X ly. However, if no lady Magistrate is available, the Duty Magistrate shall thereby record the

statement himself /herself but with the consent of the victim.

1t is further clarified that the d istre ical thei
duny diy dusing souct ligurs, uty Magistrates shall have to attend the court physically on their

(Preeti’Agarwal

Chief Metropolitan Magistrate, East
Karkardooma Courts, Delhi

No. W /CMM/EAST/IKKD/Delhi Dated: 28 01/ 2024
Copy for mformation to:-
1. The Ld. Registrar General, High Court of Dethi at New Delhi.
2. The Principal District & Sessions Judge (HQ,) and West, THC, Delhi.
3. The Principal District & Session Judge East, North-East, and Shahdara, Karkardooma Courts, Delhi.
4. The Principal District & Session Judge, New Delhi, Patiala House, New Delhi.
5. The Principal District & Session Judge North, and North- West, Rohini, New Delhi.
6. The Principal District & Session Judge, South-West, Dwarka, New Delhi.
7. The Principal District & Session Judge South, and South-East, Saket, New Delhi.
8. The Principal District & Session Judge-cum-Special Judge, PC Act (CBI), Rouse Avenue, New Delhi.
9. The CMM, Central and West (Tis Hazari), New Delhi (PHC), North & North-West (Rohini), South- West
(Dwarka), South & South-East (Saket), North-East and Shahdara, Karkardooma Courts, Delhi.
10. The Ld. Secretary, DLSA East, Karkardooma Courts, Delhi.
11.,All the Ld. Metropolitan Magistrates, East District, Karkardooma Coutts, Delhi.
” The Incharge, District Courts Web-Site Committee, Tis Hazari Courts, Delhi.
13. The Incharge Computer Branch, Karkardooma Courts, Delhi. (uploading on Layers/ Web-Site).
14. Superintendent Adran. and Care Taking Branch, Karkardooma Courts, Delhi.
15. Incharge Pool Car, Karkardooma Courts, Delhi.
16. Incharge Cash Branch, Karkardooma Courts, Delhi.
17. Director of prosecution, Delhi thr, Prosecution Branch, KKD Courts, Delhi.
18. Chief Public Prosecutor, Karkardooma Courts, East, Delhi.
19. The Commissioner of Police, Delhi and DCP, East, Delhi.( Through Chowki Incharge KKD,Delhi.)
20. The 1 G (Prison), Tihar Jail, Dethi/ New Delbi.
21, The Secretaries, Bar Association, THC, PHC, KIKD, Robini, Dwarka & Saket Courts, Dethi.
22, Lock Up Incharge, Karkardooma, Delhi.
23. Information Center, Karkardooma Courts, Delhi.
24, Video Conference Room, Karkardooma Courts, Delhi.

25. For uploading o0 Jayers/Web-Site.

26. Office Order File.
(Prec/iLg-a{wala)

Chief Metropolitan Magistrate, East
Karkardooma Courts, Delhi
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